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CENTRAL ADI9IN ISTRAT lIVE TRIBUNAL 
CALCUTTA BENCH 

Ne.O.A.667 of 1996 

Present : Hon'ble Mr.0.Purkayas ha, JuSicial Member. 

SHRI GAUTAM BAGCH]FS/s 
Late Ganapati Bagcjhi 
Ex—Constable Driv4p 
Mobile Civil Emarency Force, 
Ministry of Home A1 [ffairs, 
Govt. of Inlia, 58I1, 
Kankurgachi 2n1 Lahe, 
Calcu tta-700 0549 ResiSent of 
tIill.Ashrabal (Govt.Coleny), 
P...Manjcktala, 0jL t.24 Parganas 
(North), West Beng 1. 

... Applicant 
Vs. 

Union of InSia through the Secretary, 
Ministry of Home AffrGovt. of 
Inlia, Central Secretarjjt, 
New Delhi—I 10 001. 

Director General of Civil Defence, 
Ministry of Home Affairsl 
Govt. of Inl.ia, milan Ecpress 
Building, Bahalur Shah Zfar Marg, 
New Delhi—i 10 002. 

Deputy Ceinmaniant, Mobilis Civil 
Emergency Force, Ministry of Home 
Affairs, Govt. of Inhia,158/1, 
Kanku rgachi 2n5 Lane, Cailcu  tta-54. 

For the applicant ; IT *P,,K& Munsii counsel. 

S.. Responient 

For the r esponi snts 	Mrs.S. Ray, cunsel. 

HearS On : 2.7.1998 	 .7.1998 

OR 0 E R 

The applicant, Gau tam Bagchit 	the Sen of 

Late Ganapati Bagchi, who was w.rkiing as Constable Driver 

in the Mobile Civil Emergency 1orc and lieS In 24.9.1994 
/ 

tMile still in service wai"ingr his reiepl.yment to any 

other Central Govt. Office on b ein6 Seclarel surplus alonguith 

ether starr of the Mobile Civil En4rgency Force, Calcutta, has 

approaches this Tribunal for a iir.ctien upon the resp.nients 
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to giva him appointment an cSmpassiGnate ground in a suitable 

Crsup—D post. 

According to the applicant s Sn after the death of his 

father, Ganapati Bagchi, he applied for his appointment on 

compassionate ground by his represetation dated 15.12.1994 

and the said representation was recivel by the office on 

11.1.1995 and was forwarded an 12.1 1995 to the Ministry 

concerned for consideration and the same is still pending with:. 

them. According to the applicant, here has been inordinate 

delay in the matter of disposal of 11s representation for 	[ 
appointment on compassionate ground under the scheme framed by 

the Government. He has, therefore, pproached this Tribunal 	H 
praying for the abovementioned reuif. 

The case of the applicant h4 been resisted by the resp 

dents by filing a reply stating th 	the widow of the deceased 

is not in a distress condition as uan the employee's death 

she has received family pension, gr tuityp leave salary, GPF 

and Group Insurance by way of settiment 1ue. It is also state 

in the reply that since the M.C.E.F~1 9 Calcutta, has been winded 

up w.e.f. 1.4.1992 and all posts haje been abolished, there is 

no scope of compassionate appointment in the said office. The 	r 
fl 

respondents have, however, stated that the representation of-the 

applicant for his appointment on can passionate ground has been 

forwarded to the Ministry concerned 11for consideration and the 

same is still pending with the Ministry. 

Mr.P.K.Minsi, ld.caunsel for the applicant, submits that, 

the applicant can be appointed on co passionate ground under 	F 
the scheme in .a y office of the Ce n t a 1 Govern men t under  th e 

Ministry of Home Affairs. He submitL that since the reprasentati 

of the applicant is pending for cons dexaticn with the Ministry, 

thereby the Ministry may be asked to dispose of the representatlem 

after due consideration, within a sp,cifieO period as may be 	E 

fixed by this Tribunal. 
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Mrs.B.Ray, ld.csunsel for t 

my attention to the averment made 

reply that the eff ice of the Mebi 

respendents, has drawn  

the respendents in the 

Civil emergency fsrce, 

Cala.tta, has been winded up and aiJi pests have  been abslishel. 

Hence, there is no scope for appointment on cempassienate griun. 

 I have  considered the submisiens mate by the ld.ceunsel 

for beth sides and 	have also gene tirough the record. I find 

that as per the scheme framed by th'b Govt. for csmpassienate 

appeintment, receipt of pensien andsettlement dues of the 

deceased employees cannet stand in 	e way for getting appeintmin 

on cempassienate ground. However, 	Iam  net passing any final 

view Over the matter since the caseef the applicant is Under 

the consideration of the Ministry, it is ar admitted fact that 

the father of the applicant died en124.9.1994 and more thait 

3 years have elapsed after his deatI. 

The Hin'ble Apex Court has hld in the case of Sushma 

Gisain vs. UQI & Ors. (AIR 1989 SC 662) that in all, claims for 

app.intment in cempassisnate grsunI there shiuld not be any 

delay in appeintment. The purpose °i previling appsintment on 

cimpassienate gra.ind is to mitigate 	e hardship due to death of 

the bread  earned  in the family. Su 	app.intment shiuld, therefer 

be pruvided immediately to redeem 	family in distress. 

Since the matter has been ceniIerably delayed from the 

late of filing of the representatjen by the applicant anducILettZ 

cf&q-fsrwarWing of the same to the compet nt autherity an 12.1.1995 

for censileratjen, I find that this Is a fit Case to issue 

direction upon the respondents to g4e  a 
I 

decision upon the matter- 

by way of a speaking and reassned order, an the face of the 

arguments advanced by the ll.ceunsel' 

applicant can be accemmelated in any 

for the applicant that the 

eff'ice of the Ministry of 
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Home Affairs under the scheme rrameN for cmpassisnate appoin 

ment, as prayel for by him. 

The responeants are accordin ly directed to dispOse of 

the representation of the applicant which is pending before the 

within a periU of 2 months from th data ef cmirunication of 

this 6rer. The decision taken by the auth9rity shoulá be 

comnunicatel to the applicant with1t, 15 days  from the date of 

taking such decisin. 

The application stands of ispa,, ' ed of, awarding no costs. 

(D.Purkayastha 
JuiciaJ. tlerrber 


